
GE13TRAL ADMINISTRATIVE TRIBUNAL, JABlwLPUR BfiNCH
c m c u ir  Gojar s i t t i n g  m  b ijlA Srjr  

O r ig in a l A p p lic a t io n  No. 1022 o f 2004

B ila s p u r , t h i s  t h e  2 5 th  day o f Novetnber, 2004

H on'ble S h r i  M*i>. S in g h , V ice  Ct&irnnan 
B an 'b le  S h r i Madan Mol^n, J u d ic ia l  Member

Ashok S in g h , S / o ,  S h r i K a ila sh  
S in g h , a g ed  about 40 y e a r s ,  E x-C asual 
ffl^ngraan. Under CiWI, SSC R ly , Anuppur, 
r e s id in g  a t  $ S h a n ti Nagar,
B iia s p u r . . . .  A p p lic a n t

(By A d vocate  -  S h r i B .P . Rao a io n g w ith  Mr. N a ir )

V e r s u s

1 .  Union of In d ia , th ro u g h  th e  
G eneral Manager, Sou th  EgSt C en tra l  
R ailw ay, B iia sp u r  Zone, G.M. Q E fice ,
PO i  B iia sp u r , T e h s i l  & D i s t r i c t  
B iia sp u r  (CG).

2 .  The s r .  D iv is io n a l  P erson n el O f f ic e r ,
S ou th  fiawt C en tra l R ailw ay,
B iia sp u r  D iv is io n , B iia sp u r , T e h s i l  &
D is tr  i c t  s B ila s  pur ( 0 3 ) ,

3 .  The C h ief Perji^nent Way In sp e c to r ,
S ou th  S a st C e n tr a l R a ilw ay , Annuppur,
T e h s i l  St D i s t r i c t  $ Shahdol (MP). . . .  Respcxidents

g  R D a R (o r a l )

By M .P . S in g h . V ice Chairman -

By f i l i n g  t h i s  O r ig in a l A p p lic a t io n  th e  a p p lic a n t  i s  

se e k in g  r e l i e f  fo r  d ir e c t io n  t o  th e  resp o n d en ts  t o  d is p o s e  

of th e  a p p l ic a n t ' s  r e p r e s e n ta t io n  d a ted  2 3 .4 .1 9 9 3  and

17 . 9 . 2 0 04 (Annexure A-3 & Annexure A -4 r e s p e c t i v e l y ) .

2 ,  The b r ie f  f a c t s  o f th e  c a s e  a r e  t t e t  th e  a p p lic a n t

was w orking as D a ily  Wager a t  d i f f e r e n t  p la c e s  w ith  th e

r esp o n d en ts  R ailw ays dunging p e r io d  from  1984 t o  His

s e r v ic e s  has been  d isp e n se d  w ith  by th e  r e sp o n d e n ts , ffe has, 

t h e r e f o r e ,  su b m itted  r e p r e s e n ta t io n s  t o  th e  resp o n d en ts  in  

t h i s  r e g a r d .

3 ,  ifeard th e  le a r n e d  c o u n s e l fo r  ,th e  a p p l ic a n t .
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4 .  In t l ie  c ir cu m sta n c es , we deem i t  a p p r o p r ia te  t o  d irect
■ r

th e  resp on d en t No. 2 i . e .  S e n io r  D iv is io n a l  P erson n el
and d e c id e

O f f ic e r ,  B i la s p ir  D iv is io n  t o  c o n s id e r ^ th e  r e p r e s e n ta t io n  

d a ted  2 3 .4 .1 9 9 3  and 1 7 .9 .2 0 0 4  (i^nnexure ii-3  & Annexure i^-4 

r e s p e c t i v e l y )  of th e  a p p l ic a n t ,  by p a ss in g  a sp e a k in g , 

d e t a i le d  and r ea so n ed  order w ith in  a p e r io d  of th r e e  months 

from  th e  d a te  o f r e c e ip t  of a copy o f t h i s  o r d e r . We do so  

a c c o r d in g ly .  The a p p lic a n t  i s  d ir e c t e d  t o  se n d  a copy o f  

t h i s  order a s  w e l l  a s  t h e  copy o f  th e  p e t i t i o n  t o  th e  

IreSpondent Dio. 2 im m ed ia te ly .

5 .  A c co r d in g ly , th e  O r ig in a l A p p lic a t io n  s ta n d s  d isp o se d  

o f a t  th e  a d m issio n  s t a g e  i t s e l f .

(M a d ^ n W ^ n ) (M .P. S in gh )
J u d ic ia l  Member V ic e  Chairman

«SA"


